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WH not catch any particular point 
m which be   asking for specific 
information.

It D trua that so long m these per­
ms wei working they were doing 
certain jobs. The recommendation of 
the study group was that this was a 
sphere in which the scale could be 
TWiaed. That  recommendation  has 
been accepted, and as a result of that, 
certain persons are being retrenched. 
As for alternative jobs, we shall do 
our best. It is a human problem, and 
I have the greatest sympathy for these 
people from the human angle, and it 
is with this objcct that we shall do 
our best to find other jobs fbr them; 
they will be given  a certain higher 
priority in the employment exchanges; 
if there are any vacancies anywhere, 
we shall try to fit them in those vacan­
cies. We have already done something 
and this effort will continue.

1US hrs.
PAPERS  LAID ON THE  TABLE 

Notifications vsmn Customs Act rrc.

The Minister of State in the Minis­
try of Finanre <Shri K. C. Pant): I beg
to lay on the Table

(1) A copy each of the  following 
Notifications under section 159 of the 
Customs Act, 1962:

(i> G. S. R. 728 published in Ga­
ette of India dated the  20th 
May, 1967.

tii) G. S.  R. 729 published  in 
Gaette of India dated  the 
20th Man 1967.

tin) G.S.R.  7M  published  in 
Gaette of India  dated the 
20th Kay, 1967.

(iv) G.S.R. 778 published in Gaet­
te of India dated  the  98th 
May, 1967.

IPIoced in Library- S  No. LT-85/67]

<*) A copy each of the  foil owing 
VMUteatfcme under section 188 ofthe 

S81 (Af) IM H. .

Customs Act, 1962 and section 8 of 
the Central Excises and  Salt  Act, 
19:

(i) The Customs and Central Ex* 
else Duties Export Drawback 
(General)   Twenty-ninth 
Amendment Rules, 1967, pub* 
lished in  Notification   No. 
G-S.R. 70 in Gaette of India 
dated the 20th May, 1967.

(ii) The Customs and Central Ex­
cise Duties Export Drawback 
(General) Thirtieth  Amend­
ment Rule, 1967, published in 
Notification No. G. S- R. 71 
in Gaette of India dated the 
0th May, 1967.

(iii) G.S.R.  72  published  in 
Gaette of India dated  the 
20th May,  1967,  containing 
corrigendum to G. S. R- 1597 
dated the 8th October, 1968.

r Placed in Library. See No. LT>86/67]

() A copy of the Central  Excise 
(Eighth Amendment)  Rules,  1967, 
published in Notification No.  G.S.R. 
77 in Gaette of India  dated  the 
16th May, 1967, under  section 8 of 
the Central Excises and  Salt  Act, 
and Salt Act, 19. [Placed in Library. 
See No. LT-86/67],

list hrs.

BUSINESS ADVISORY COMMOTES

Skonb Report

The  Minister or Parllaauatary 
Affairs and Communications (Dr. Baas 
Sabfew Singh): I beg to move:

That this House agree*  with 
the Second Report of the Business 
Advisory Committee presented to 
the House on the 1st May. 1967.

Mr. Speaker: Motion moved:

That this House  agrees with 
the Second Report of the Business 
Advisory Committee presented to 
the House on the 1st May, 1987.
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Mr. BVnfear: I Know. Th« BumIbwk 
Adriaory Committee haa alto recom­
mended not to tit on Saturday*. Many 
members have alao requMttd.

The question la:

That this Kb use agrac*  with 
the Second Report of the Business 
Adviaonr Committee pieaantad t 
the Hbuae on the tlit Hay. 1MT.* 

The- motkm war ea*tefc
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Shri 8. M. Bi <w (Kanpur): Be­
fore jroif go on to the next item..........

Mr. Speaker: The next item is lunch.

Shri S. M. Banetjee: We have read 
itx the newspapers yesterday that the 
Gajendragadkar Commission has pre­
sented its report.

Mr. Speaker: That is coming to­
morrow.

IS hi*.

The Lok Sabha then adjourned for 
Lunch till fourteen of the Clock.

The Lok Sabha reassembled after 
Lunch at Fourteen of the Clock.

[Mk. Deputy-Speaker in the Chair]

RAILWAY BUDGET GENERAL DIS­
CUSSION Contd.

Mr. Depaty-Speaker: We shall take 
up the Railway Budget General dis­
cussion now Shri Dips.

Shri A. Dip*  (Phulbani):** Mr. 
Deputy-Speaker,  Sir,  I do not find 
there has een any proposals for cons­
truction of new railway lines during 
the Fourth Five Year Plan and I 
consider the State of Orissa is com­
pletely ignored.

The proposed railway Uue between 
Rourkela and Taicher is not going to 
be taken up as I am informed. After 
completing the surrey for construction 
of a Railway line between  Khurdha 
Hoad to Bolangir in 196-7, nothing 
baa been done yet The D-B. K. Rail­
way project has been surveying for a 
Railway link between Ambaguda and 
Lanjigarh and yet it has not  been 
decided whether it will find a place 
in the (b Plan.  It was brought to 
the notice of the Ministry of Railways

to construct a rail line between phul­
bani and Berhampur but the Minister 
has informed me that tjhe Railway 
Board has no proposal for such cons­
truction. It is distressing that  the 
Railway Board has ignored the claim 
for development of undeveloped areas. 
The Indian Railways have failed  to 
lay any railway line in the Phulbani 
District. The people of the area have 
to go hundreds of miles to reach the 
rai line.  The area in question is 
predominated by Adibasis and Harijane 
and it is unbecoming in a democratic 
country to go on neglecting develop­
ment in such areas and all will agree 
with me that it is neither the policy 
of our democratic country.  I have 
proposed to the Railway Minister for 
construction of a Railway line between 
Talcher-Berhampur.  In view of its 
importance it must be surveyed and 
be constructed during the 5th Plan. I 
beg to submit Sir, that the construc­
tion of the above railway lines  i.e. 
Rourkela-Talcher and Cuttack-Paradip 
line, Khurdha Road-Bolangir, Amba- 
guda Lanjigarh lines may be taken 
up for construction as early as possible.

In all the  Branch  Railway line* 
running in Orissa State we do .not 
have proper waiting rooms  and  in 
most of the waiting rooms it has been 
seen that railway staff is in occupation.

In most of the stations, the arrange­
ment for supply of drinking water to 
the passengers is lacking. The incon­
venience caused to the Ulrd class pas­
sengers has no limit. All the passen­
gers running inside the State of Orissa 
are having ugly old coaches. In many 
cases there are no lights, very old seats 
and have hardly any fans. Over and 
above most of the Railway staff  in 
Orissa lack in good behaviour and do 
not discharge their duties as desired.

During the current budget the rates 
of mrd class fares have been increas­
ed and along with freight has also been 
increased.  While the prices of com­
modities will rise, due to higher 
freight rates the poor will also have to 
P«y high for the Railway Journey. It

•*0 Oclginaj «paaeli W delivered in Ortya.


